o Company: Sol Infotech Pvt. Ltd.
COU mku‘tChehry Website: www.courtkutchehry.com
Printed For:

Date: 31/10/2025

(2021) 01 KL CK 0565
High Court Of Kerala
Case No: Writ Petition (C) No. 12644 Of 2020

Hurch Of Light Emperor
) APPELLANT
Emmanuel Zion
Vs
State Of Kerala And

RESPONDENT
Ors

Date of Decision: Jan. 25, 2021

Acts Referred:
Indian Stamp Act, 1899 &4€” Section 54(2)

Citation: (2021) 01 KL CK 0565

Hon'ble Judges: Raja Vijayaraghavan V, J
Bench: Single Bench

Advocate: Saijo Hassan, Mable C Kurian

Final Decision: Disposed Of

Judgement
1. This writ petition is filed seeking the following reliefs:-

I. Issue a writ, order or direction in the nature of mandamus or other appropriate writ
directing the 3rd respondent to consider Exhibit P3 application

and determine the stamp duty payable for registering the Constitution of the petition
church, a time frame fixed by this HonA¢4,-4,,¢ble court;

ii. Issue a writ, order or direction in the nature of Mandamus or other appropriate writ
directing the 4th respondent to register the Constitution of the

petition church with the prescribed stamp duty as determined by the 3rd respondent.

2. | have heard Sri. Saijo Hassan, the learned counsel appearing for the petitioner and
the learned Government Pleader.



3. When this matter was taken up on 19.1.2010, it was submitted by the learned
Government Pleader that the District Registrar has forwarded the

documents to the jurisdictional authority under Section 54(2) to ascertain the amount of
duty with which the instrument is chargeable.

4. Today when the matter was taken up, it submitted that the decision has been taken
and the same has been conveyed to the Sub Registrar,

Kallettumkara. In that view of the matter, | direct the petitioner to approach the 4th
respondent, who is directed to act in accordance with the

procedure and law.

This writ petition is disposed of.
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